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IN THE CENTRAL ADMINISTR&TIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAS AD |
04A.N0, 782/96 Date of Orderls 10-9-96
BETWEEN 3
G.Kesave Reo e« Applicant,
AD :
1. Sevjoxr,Pjvisional Personnel Qffjcer.
~ Sanchalan Bhavan, Secunderabad,
2, Divisional Railway Manager, S, ,C Rly.,
Secunderabad Division,
~ Sanchalan Bhavan, seCundgrabad.
3. General Manager, 5,C.Rly.,
Rail Nilayam, Secunderabad, " o« Respondents,
Counsel for the Applicant e Mr M.C.Jabod for
’ - '  Mr,B.Narasimha Barma
‘Counsel for the Respondents e Mr,K.S5ive Reddy.

X Oral order as per Hon'ble Shri R.Rangarajan, Member (Admn.) X

a

Heard Mr,M.C,Jacob, leamed counsel for the ppplicant

and Mr,K.Siva Reddy, learned standing counsel for the

respond ents,

Z;p The applicant in this OA joined as an A851st
Master on 10 3.66 in Bombay Division of Centrsl Rai

was transferred to Hubli Division of ‘S,C.Railway inl

ant.Sﬁa;ion
lway and
1974,

While working in Hubli Division 4n the gride of:$.4§5—700'

he scught request transfer to Secunderabad Division

and that:

request was allowed and he joined on transfer in November 1984
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in Secundersbad Division.in the grade of &,330-560,/1200-2040,
It is stated that his pay which he was drawing in the grade

of Rs,455~-700 in Hubli Division was not protected w he
joined Secunderabad Division in the grade;uf‘;;éo- ?MW
In view of the non protection of his pay 2 hen he

was promoted further in Secunderabad Division., Thel|applicant
submitted a repres_enﬁat.lon to 3—1 on 29.3..95 for protecting
his pay when joined in Secunderabad Division in the|grade of
Rs.330~560, It is stated that the above said repres¢ntation

is still pending, The applicsent submits that he is|entitled
for protection of pay in terms of Rule 1313 of I,R.E.,C, Vol,II,
He further submits that similsr fixation was ordered by this
Tribunal in a similar case in OA,1252/94 decided on| 14,11, 94,
Hence he prays that the sirﬁ;l.lar treatment may be ﬁ\e‘:tEG out

o himo

3, . As his representation dated 29,3,95 (A-4) is|still
perding it is but proper to direct R-2 to dispoSe of the

)

representation in accordance with the law taking ‘QuéZr

the judgement of this Tribunal referred to above.

4.. . " IIn the result,-the: following -direction is given -

R=-2 shoui@dd.sbbsé of the representation of the appliceant dt,'.
29,3.95 in accordance with-the law taking due note ¢f the judgeme
6f this Tribunal referred to above, If the representation of

the applicant {s disposed of favourably he is entitled for

arrears: if any only from one-year prior to filing of this OA

i.e, from 25,6,95 (this OA was filed on 25,6.,96).

5. .The 0A is ordered accordingly, No costs.,

6, Registry to sent a copy of this OA with enclosures —
along with judgement to R-2, ,j\,,\s-—-———’—"él_ %LK

( R.RXNGARAJ&' )
" Member (Admn, )

Dated s 10th September, 1996
a ( Dictated in O Al
s pen Court ) ﬁ” oty
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' Copy to:

1. Senier Divisional>Persennel Officer,
South Central Railway,
Secunderabad Yivision,
Sanchalan 8haswan,
Sacunderabad,

2., Divisional Railway Manager,
Seuth Central Railway,
Secunderabad Division,
Sanchalan Bhawan,
Sacunacrabad,

3. The Baneral Manager,
Sputh Central Railway,’
~Railnilayam, ° ‘ : N
Secunderabad,

4. One copy to Mr.B.Narasimha Sarma, Advecate,
" [CAT,Hyderabad.

5, One copy to Mr.K.5iva Reddy, GGSC.
CAT,Hydarabad. ‘

6., One copy to Lihrary,EAT,Hyderabad:

7. One duplicate capy.
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iyped By : o Cheskld By
Comparad by ' Apprzuved by

THE CF'\!TF?AL ADMINISTRATIDNE TRIGUNAL
HYD:- R% BAD BFNCH HYDER'\BMD

THE HON'BLF bHRI R .RANGARA aAN M4 )

DATED: ' | /O ?.(
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*ﬁDP’I TED HND INT"F\' f”] DIRECTIGCNS ISSUED
ALL 0D - "

DIsp 0 OF WITH DIRECTICNS

DIsmiIs 0 '

DISMIS: D A3 UITHD-?H?JN

CDERED/REJECTZn. L —
ND DRD?E\HS TO COSTS.
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